
 
 

 

IN THE COURT OF ADDITIONAL DISTRICT JUDGE :::::: BILASIPARA 

Present:-     Shri J. Borah, AJS 

Additional District Judge,  

Bilasipara 

 

Misc. (S/C) Case No- 01 of 2019 

 

    Smti Anjali Roy     ………… petitioner  

    -Vs- 

   1. Smti Sonali Roy 

   2. Miss Pratiksha Roy     …………. opp. parties 

  

Date of hearing   :-  10-06-2019 

Date of order   :-  10-06-2019 

       

Advocates Appeared in the case :  

Mr. Harmohan Das   …………………..   Ld. advocate for the petitioner  

Mr. Dipan Kr. Nath ……………………..  Ld. advocate for the opp. party 

  

O  R  D  E  R 

10-06-2019: 

1. This Misc (S/C) case no. 01/2019 is u/s 372 of Indian Succession Act 

filed by the petitioner Smti Anjali Roy, hereinafter called the petitioner 

praying for succession certificate in respect of the money in the name of her 

husband Late Mihir Roy. 

2. The petitioner’s case, in brief, is that the petitioner is the wife of Mihir 

Roy, since deceased. The petitioner’s husband Mihir Roy died on 13-10-2018 

at Guwahati Medical College. The petitioner is the only successor left behind 

his death. The petitioner is without issue. The petitioner’s husband Mihir Roy  
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lived with a woman named Smti Sonali Roy, as a result, opp. party Pratiksha 

Roy was born. Mihir Roy, since deceased worked as Asstt. Teacher at 

Jharbari High School. After his death Late Mihir Roy left pension Rs. 42,000/-  

per month in Education Department Assam;  Group Insurance Rs. 2,00,000/- 

in Education Department Assam; Leave salary/encashment of Rs. 1,00,000/- 

in Education Department Assam and L.I.C policy no. 497205663 of Rs. 

50,000/-. Since the petitioner is the only legal heir of Late Mihir Roy, so she 

is entitled to the said money. So, she wants a succession certificate in her 

name in respect of the said money. 

3. The opp. parties namely Smti Sonali Roy &  Miss Pratiksha Roy did 

not file written statement. 

4. Both petitioner and opp. party Smti Sonali Roy have filed affidavit of 

evidence. 

5. Heard learned advocate for both sides. 

6. In the affidavit of evidence P.W-1 Anjali Roy has stated that she is 

the first wife of Late Mihir Roy. Smti Sonali Roy is the second wife. Pratiksha 

Roy was born out of cohabitation of Sonali Roy and Late Mihir Roy. As the 

petitioner is the first wife of the deceased Mihir Roy, she is entitled to all the 

properties left by her husband. But she is ready to pay 50% of the total 

amount of money left by her husband Late Mihir Roy to opp. parties. 

7. In the affidavit of evidence P.W-2 Sonali Roy has stated that she has 

already amicably settled the matter and Smti Anjali Roy is willing to pay 50% 

of total amount of the money left by Late Mihir Roy. Smti Sonali Roy has also 

stated that she is representing her minor girl Miss Pratiksha Roy. 

8. The affidavit of evidence of Smti Anjali Roy and Smti Sonali Roy 

shows that both parties have amicably settled the matter. The petitioner 

Anjali Roy shall pay 50% of the total money mentioned in the schedule of 

Smti Sonali Roy and her daughter Miss Pratiksha Roy. 

9. Accordingly the petitioner’s case is accepted. Issue succession 

certificate in the name of the petitioner Smti Anjali Roy in respect of the 

money mentioned in the schedule of the plaint, namely- 

1. Pension @ Rs. 42,000/- per month w.e.f 13-10-2018 from Education 

Department Assam; 
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2. Group Insurance Rs. 2,00,000/- from the Education Department 

Assam; 

3. Gratuity Rs. 1,50,000/- from the Education Department Assam; 

4. Leave salary/Encashment of Rs. 1,00,000/- from the Education 

Department Assam & 

5.  L.I.C policy no. 497205663 of Rs. 50,000/- with interest, if any, from 

L.I.C.I 

Subject to the following conditions- 

ii. The petitioner shall pay 50% of total money to the opp. parties. 

iii. The opp. party Smti Sonali Roy will fix deposit 50% of the said 

money in the name of Miss Pratiksha Roy. The opp. party Smti Sonali 

Roy shall furnish a bond before this court with a declaration that she 

shall comply to the order of this court. 

 

With this the case is disposed of. 

Issue succession certificate accordingly. 

Given under my hand and seal by this court on this 10th day of June, 

2019 at Bilasipara, Dist- Dhubri. 

 

        

 

       (Shri J. Borah) 

                       Addl. Session Judge, Bilasipara 

 

Transcribed & typed by, 

S. Brahma, Stenographer Gr. III. 

 


